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GOVERNMENT OF KERALA

Lrw (Legtuhtion-A) Dep.rtDent

NOTIFICAIION

No. 25352/Lee.Al n0l7 ILaw.

Dated, Th iuva n anthapurom,

I2th Februqry, 201I
29th Makaran, 1193

2jrd Magho, 1939.

The following Ordinance pDmulgated by the Governor of Kerala ol
the l2th dry of Febuary. 2018 is hereby publidred for geDeml idormalion.

By order of the Covemor,

B. G HARTNDR^NATH,

Law Secremry

3iv55g/2oiA/$2.



ORDINANCE No.4 OF 2018

THE ABKARI (AMENDMENT) ORDINANCE, 2OI8

Promulgated by the Covemor of Kemla in the Sixty-ninth Year of the
Republic of lndia.

AN

ORDINANCE

further ro anend the Abkdri Act, 1077.

' Preamble.-WaeaEAs, the Abkari Amendment Ordinance, 2017
(38 of 2017) was promulgated by the Govemor of Kemla on the 21st day
of D€cemb€r, 2017;

AND WHERFAS. a Bill ro replace $e said Ordinance by an Act of the
State bgislature was published as Bill No. 96 of the Fourleenth Kemla
Legfulative Ass€mbly, the same could nol be introduced in and passed by
the Kerala Legislative Assembly, during its s€ssion which commenced on
the 22nd day of January. 201 8 and ended on t-tre 7ti day ol February. 201 8;

AND WHEREAS, und€r sub-clause (a) of clause (2) of Article 213 of
rhe Constituuon of lndia, fie said Ordinance witl cease to opemte on th;
5th day of March, 2018;

AND WHEREAS, difficulties will arise if the provisions of the said
Ordinance are not kept alive;

AND WHEREAS, the Legislative .Ass€mbly of the Srate of Kerala is not
in session and the Govemor of Kemla is satisfied that circumstances exist
which render it necessary for him to take immediate action;

Now, THEREFoRE, in exercise of the powen confered by clause (l) of
Article 213 of the Constitution of Indi4 the covemor of Kerala is plased
to promulgare the following Ordinanc., 

-
I. Short title and cohmencement. (l) Thii-Ordinance may be

cslled the Abkari (Amendment) Ordinance, 2018. -

(2) It shall be deerned to have come into force on the 2lst day of
Decemb€r 2017.
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2. Act I oJ 1077 to be tehporatil! amerlert.-During the period

of operation of this Ordinance. the Abkari Act, 1077 (l of 1077)
(hereinafter refened to as the principal Act) shall have effect subject to

the am€ndments specified in sections 3 to 6.

3. Amendme t oJ section 15A.-ln section l5A ofthe princiPal

(s) in the marginal heading, for the figure "2l", the figure':3"
shall be substituted;

(b) in the section, for the 6gure "21", the figure "23" shall be

subsl irured.

4. Amendment oJ section lsB.-ln section 15B of th€ principal
Act,

(a) in the marginal heading, for the figure "2l", the figure "23"
shall b€ substituted;

(b) in th€ section, for the words "twenty one", lhe words
"twenty thee" shall be substituted.

5. A,nend e t oJ section 57. ln s€ction 57 of the Principal Act,-

(a) ilr clause (a), for the words "any ingredient", the words
"any ingredient, other than starch," shall be substituted;

(b) after clause (a), the following clause shall be inserted,
n?mely:-

"(aa) mixes or permits to be mixed with starch in the liquor

sold or manufactur€d by him: ot":

(c) after clause (d), for rhe words "shall, on conviction before a

competent coult, be punished for each such oflence with imprisonment for

a term which may €xt€nd to five years or with fine which may exteld lo
fifty thousand rup€s, or with both", the following words, figiies, symbols

and brackets shall be substituted. namely:-



"shall, on conviction beforc a competent court, be punished,_

(i) for the offences, other than an offence fallins under
clause (aa). with imprisonment for a term which may exlend to fie yean
or with I'me which may extend to fifty thousand rupees or wifh both;

(ii) for an olfence falling under clause (aa), wirh imprison8ent
for a term which may extend to six months or wirh fine whici shall not
be l€ss than twenty five thousand rupe€s.".

6. Amendment of section 67A.-ln section 624 of the principal Act,
in the Table,

(i) in column (l), for the fi8ure.'21't occuring in borh lhe
places, the liSure "23" shall be substitured:

, (ii) after the existing enries under coluffi$ (l), (2) and (3), the
folloi{ing entries shall, r€spectively, be inserted. namely:

."Mixiog srarch wirh liquor s7(aa) 25,000.".

7. Repeal and saving.-(l) The Abkari (Amendmenl) Ordinance.
2017 (38 of 2017, is hereby repealed.

. (2) Notwithsranding such repeal, anything done or any action
taken under the principal Ad as amended by the said Ordinance, shall be
deemed to have been done or taken under the principal Ad as amended
by rhis Ordinance,

P SATHASIVAM,

GOVERNOR.
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